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THE MICA MINES LABOUR WELFARE FUND'
(AMENDMENT) ACT, 1980

No. 51 OF 1980

[3rd December 1980/]

An Act further 10 amend the Mlca Mines Labour Wclfare Fund
Act, 1946.

Br 1t enacted by Parhament in the Th1rty-ﬁrst Year of the Repubhc '

of India as follows: —

1. This Act. may be called the Mlca Mnnes Labour Welfare ‘Fund
‘(Amendment) Act, 1980.

-2. Ini section 6 of the Mlca Mines' Labour WeIfare Fund Act, 1946,

after sub-section (2), the ‘follpwmg sub-sect1on shall be inserted,
namely‘-—— . ‘ ' , B i '

- “(3) Every rule made by the Central Governirient under this Act -

Shbrf. '

title,

Amend-

‘ment of

section -
6.

shall be laid, as soon as may be after it is made; ©efore each House

of Paruament ‘while it is in session, for a: ‘total period of thirty days
which may be cémprised in one session or in two or more successive
sessions, and if, before the expiry of the session ifhmediately follow-

- ing the session or the successive sessions-aforesaid,: both Houses agree.

-in making any mpdification in the.ruleor‘both Houses-agree that the
rule should not be made, the rule shall thereafter -have effect only
in such modified form or be of no effect, as the case may be; so, how-
ever, that any such niodification or annulment shall be without pre-
judiceto: the svalidity -of “anything previously -dorie under that rule.”.



